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1/2.6.98

i'along with proof of service of the copy of

: 1998 .:..

Shri M.P.Dixit, counsel for the applicant

The record of the case does not
indicate.as to-when a copy of the order .dated
26.5.1997 passed by this Bench in OA-464/96 B

was actually served on Respondent No.2. a

The applicant shall file supplementary affidavit /

the order on Respondent No.2 within three

weeks . .CCPA be listed on 2nd of September, |

" ( L.R.K. Prasad )

( V.N,Mehrotra )*5y

of

SKS Member (A)° Vice~Chairman
L 9,1998 ‘ None for the applieant. List for
e heéring on CCPA on 30.11,1998, Q
e W
) ( L. R K Prasad ) | ( V.N, Mehrotra )~
B, ¢ . Member (&) Vice-Chairran

appllcanﬁ.
‘along with RA. * .’

MEMBER (3)

oA 3./ 30 17, 98. ”‘Shrl M P Dlxlt the counsel for the

List it on 28.12.98 for hearlng on contempt {

-

/ceg/ (LAKSHMAN JHA) (L.R.K. PRASHD)

MEMBER (A)




4/28,12, 1998

MES,

5/30,3,1999

y i sfte hawe
. ,@Laa %\ Hou

Mm.

Shri M, P, Dixit, counsel for the applicant, .
Shri v, M ¥, Sinha, Sr.Standiny Counsel- for the Res

List the CCPA for hearlng on 30 3. 1999
F¢>_‘f*f§:gqf
( L.R,K, Prasad )

Member (A)

e
_‘/ .

Shri R, K Choube, counsel for the applicant, T
Shri V.M.ELSinha, Sr, Standing Counsel for the_rESp§ﬂ%
ent,
Heard the learned counsel fortle parties.
The learned counsel for the applicant states that
the order of this Tribunal dated 26,5.1997 as at
Annexure-C/1l has not yet been implemeﬁtéd even
though the applicant has communicated the decision
to the Secretary, Govt. of India, Ministry of
Coal, Shastri Bhawan, New Delhi with a copy to the
0.5 D..Kﬁovt eﬁyi&éigi;ministry of Energy, Deptt
of Coal, Kalyan Bhawan, Rgjivan Nagar, Dhanbad.
In spite of the sald intimation, the respondents N
concerned has not implemented the order, We find fk{'
that only one person namely Respondent No.2 has‘bégn '
made party by name, . . - el

RS
TN

_ We have con51dered the matter. Issuerzotices s
to Shr1 S.B.Das, 0.5.D,, Govt. of India, Ministry of |
Energy, Deptt. of Coal, Dhanbad (Respondent No, 2)
as to why contempt proceeding be not drawn up against/
him for not iﬁpieméhtiné.ﬁhe.order,Of the Tribunal,
passed on 26. 5. 1997, Shcw-cause ~may be filed within\
six weeks RGQulsites to be filed w1th1n a week
List it fﬁfjﬁﬁarlng on 24,5,1999, ' . 1

( Lakshman Jha ) ‘ (LRJQHa%d)

Member (J) . . ' Member (a)



Applicant (s).. «.
Advocate fof APPlICant (8)... «e wo ee see wes ses m wm cwAdvOC3te tor Respondent (S) am wv e cor cen er e

{ore e oo e

IN THE OENTRAL ADMINISTRATIVE TRIBUNAL

. .Application No, ... @CPA 13498+ «++ w199 MM s it toe cee it stn st ot et s e

e oo oes so»

~—

PATNA BENCH PATNA

Order Sheet

NN T-T e e TaTe [-): 1 4 ) O

0F o8 G0e 00 GED EEN 006 e0s ews 08  Goc 464 0% e 400 00 04e eee e

Note of Resistry

Orders of the Tribunal

/caf/

6/24.5.998 sShri M.P.Dixit, Counsel for the applicant.

Heard the.COugsel fos.the appiicant. ,'}
As the requisiteg have not -yet been filed' “ghr
Dixit prays for and is allowed 1 week tlme:? \
to file requisite whereafter the show cause:
notice may be issued. '

List it for hearing on 28.7.99

(Lakshman Jha)
Member(J)

7./ 28.7.99.

Shfi M.P. Dixit, the counsel for the .
As per offiée -note, requisites fof///

I
notlce have not bean filed by the applicant.

for the applica%t aubmlts that reqmsit&

already been filed. The office to verify an¢

\ .
}\\ . on
e
Y

notices after réquisiies have been filed. L1

20.9.99.for hearing on contempt matter. Jé““

S

(L.R.K. PRASAd), | 3 (S. NARAYAN) J
MEMBER (A) . VICE~-CHAIRMAN

/"J
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CCPA - 13/98

8./ 20.9.99.
Shri M.P. Dixit, the counsel for the applicant.
On,tbe request of the counsel for the respondents, °
let it be listed on 28.13.99 fér hearing on contempte

s . .. Fx

NGLTI AN A) ' (5. NARAY AN) -

fees/ 1 (L.

o MEMBER (A) , : VICE=CHAIRMAN |
9/28.10,1999 Shri M, P, Dixit, counsel for the applicant.“i
y L. . . On the request made on behalf of Shti
' D, K, Jha, counsel for the respondents,‘list it
for hearing on 4,11,19¢c9, $5ﬂ(€9 _/
v |
( Lakshian Jha ) _ - (L.R,K Prasad )
Member (J) - Member (&) j
Shri. M,P.Dixit, counsel for th@‘appliCant. _
Shri D Y.Jha counsei for the:reSpondents *
‘ - With consent, ,let it be listed for
~hearing on 15,12,1999 alongwith R. A 7/98,
\ fv . e
S : _—
- | ( Ig-ohman Sha ) ~ ( L,R.K.,Prasad )
MES, _ Menber (J) S R Member (A)

11/16,11,99 Sh. M. P.Dlxit, C@unsel for the appllcant
) None far the zmsp@ndents.

List it for hearing on 23, 11 1999

- AKJ - (L.J7A : (L.R.K.PRASAD)
MEMBER (J) MEMBER(A)

*



7 ma i R L VLR P,

"13/%6.11.99
Qq.

AKJ

14/10.12,1999

,;'V;‘ '

" MES,

h

. Shri M, P,Dixit, counsel for the applicant.

\
CCPA 13/98

Sh, M.P.Dixit, ‘counsel for the applicant.
.. Nene for the respondents, - 3
The record does not centained™RA 7/98 which

was -required to be submitted teday. List this case
for hearing on CCPFA 13/98 alengwith OA 464/98 and Ry 7/98,
on 29,11,199%, The office is directed te locate E
: B mmf%ubréi‘ " i
\ RA 7/98 and place the same eir” the next date,
o ~

. $3_~”'1615§§””’//TT/

(L .JHA) - (L .R.K,PRASAD)

MEMBER (J) MEMBER (A)

Sh. M.P.Dixit, counsel for the applicant,
Sh. D. K.Jha, AsSC, fer the fespemdénts.
Bs copy of RA 7/98 is net available ini!

the &tflce. The counsel for the re&pandentaxé

directed to submlt twe copies of the same
within a peried of two days. List it for
hearing on 10.12,1999 .,

ol IS B

(L .JHA) (L.R.K.PRASAD)
MEMBER(J) - MEMBER (&)

Shri nkK,Jha, ASC for the respordents,
- With consent, 1list it for hearing on

7.1.2000. . <0

e

P C_,// L

Member (J) Member (A

4

 ( Lakshmah Jha ) 7 (1, R.B,Prasads)
i
E
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_ P fj’_ S
. For want of time, the hearlng contempt

'15/07,01,2 000

is ad,j urned to 16,01,2000,

] g Iriana) v ' \u.“arayanJ
Msmber(A) : Vice-Chaiman

16 / 19. ‘.20000 ‘ ) R .
In view of the subm;ssxons, let it be listad

after 8 weeks on 29,3,2000 for hsaring on contempt.
R

(5. NARAYAN)

[

/cBs/ (Y. HMINGLIANA)
= MEMBER (A)

17./ 29.3.2000,

A 4

On .the request mada by the ecounsel for the

applicant ‘list it on 13.4.2000 for hearing on contempt.

o ’ ' : ; | é;gﬁjxj,é
/ces/ S o (S. NARAYAN)
o ' VICE=CHAIRMAN:

¢

184/ 13.4.2000.

Singe D.B. is not available today, lst it be |

‘.listad on 4;552009.f0r_hearing on conteﬁbt.

- (L. HMINGLI ANA)
MEMBER (A)

I

/CBS) '

VICE-CHAIRMAN |
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h - - LRux CCPA-13/98
19/4 .5 .2000 Sime. D.B. of Court No.I is sitting at '

Ra’ncﬁi, list it for hearing on contempt on

27 .6.2000.

)
o

" ( ( L. Jgha )
SKS Member (&) ‘Member .(A)
20/27, 6. 2000 .Shri Amit SrivgsStava, counsel for the applicant,
List it/t fore the appropri-Lte Benth for
. o L.Hm gliana ) ‘ . ( La¥shman Jha )
MEE, Memher (A SR Manber (J)
20/27, 6, 2000 Shri M.F, Disxit, eoun&»ej_ f,r the applicant, : \‘

List it for hearing en 26.7 2000,

d
- irgliana ) : ( LakstQQn Jha )
MES, Member (A) Member (J).

21/26.7.2000 - Shri M.P.Dixit, Counsel for applicant ‘
Shri A, N.Jha, proxy counsel for Shri D.K.Jha, -
counsel for respondents '
: | _ v It appears that some other CCPAs arising
' out of similar ,natur%%ijw also been filed and
they are pending. List it for hearing on :
10.8.2000 along with all similar CCPAs .|

- LA hon e o
regTing pro-rata pension.o—u~

( L. Hming L )/M(A)

3KS -



CCPA-13/98 ’ ) Q
- -

22/10.8.2000 ‘Shri A.N. Jha, proxy counsel for

Shrl D.K. J‘ha, counsel for respondents states

" of 2000 |
that a writ petn.tlon No. 7245@as been filed
'against the order passed in RA_7/98 before ‘

~ the Hon'ble High Co,u;t.‘ The w‘rit petition

"~ is listed for hearing today itself. List

R

it for hearing on 6.9.2000.

SKS ( L. Jha )/M(JT) |
23/6.9, 2000 ‘ The £ ath'e:'i:‘ of ‘the ie'arned counsel for |
the applicant has expired, Shri H, R, Karn, f?r‘
Shri M.P Dixit,. counsel for the applicant prays
for and is allowed time, List it for hearing
on 4,10, 2000, ‘
- - C o e L : ‘(DR P
}/ ( L. Hriing liams ) ( Lakshman Jha )
ME&, - ' ° Member {aA) Member(J)!'
24 Y
4.16':2000 shri M.P.pixit..counsel for the applicant. .

‘\,,\\CM 8 Shri p.X.gha...counsel for the respondents

Ay

The learned counsel for the applicant
states that the petition challenging the order

ke fore the patna High court has been rejected vide
order dated 11.8.2000 and,therefore, prays for further

action in the matter. The léarned counsel for the .

respondents states that the government is contemplal*‘ing

to file s.L.P. before Hon'ble supreme court and,
therefore, a reasonable time, at least within the

period of limitation may be allowed. cons ider ing

the submissions’, list it on 13.11..2000. Learned |
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CCPa 13/98

.counsel for the respondents 1s d:.rected to file 3 copy of

-8LP , filed before the Hon'ble Supreme court by that time, o

: ‘* .\ Lot s (La%/a)

U M@)

25/13,11,2000 : Shri M.P.Dixit, counsel for the applicant.
None £&r the respondents,

In the light of the submission made
by the counsel for: the- appllcant Wwe get an impre ..VM
ssion that in arry aiew of the matter the earlier °

- order dated 26,05,1997 passed by this Tribunal in
OA 464/96 has not been complied with, evan though
this is related to grant of prorata penslonazy
beneflt That being as such, We direct to Issue
fule of Contempt against the respondent conte ]
No.2 returnable w;thm sixX weeks from th

hereof,

Put;up again on 08,01,2000 fo

oxj - | Mr@’c(‘ ﬁw

(L.RoK.Prasad )/M(a) 7 (S.Naray

Y - \ . X . B ~——
. - -

5001 Sshri M, P.Dixit, counsel for the applicant.
‘ Shri D, k,Kja, A5C for the respondents,

. The contemner Shri B, Chatter jee, Specid
Officer is present in person . The learned co
Eera the Sespondents states that SLP has already, |
been flled before the Hon‘ble Supr eme Court, In’ .o
that view of the matter, let it ke listed for J

e

hear on 2. 2601

( L.Hminglisna )/M(A) - (-L.Jhs )/M(J)
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_{L Croycewsr Pench ol KM'J Ay
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Shr‘_i ‘M.P.pixit. .fé;:. the applicant

ORDER

-stated by the learned ceunsel for the
that erders passed in D.A. 464/04 have -

1t is
neti iemer-

.~ already meen c@mplied with,therefmre, nothing survives

in this cCPa.
Bar

In view of these suemissions made at: .‘
by the learned counsel for the petitioner, we are |
not inclined to proceed further in the natter{ Hence,
‘ is dispesed of accoriingly having
become infructuous with no c@sts.

;

@hyamw%% \ ) \GN |




